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The following Bill was introuduced in the Andhra
Pradesh Legislative Assembly on 5th September, 2014.

L.A. BILL NO. 5 OF 2014.

A BILL FURTHER TO AMEND THE
ANDHRA PRADESH (AGRICULTURAL
PRODUCE AND LIVESTOCK) MARKETS
ACT. 1966.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty- fifth Year of the Republic Of India as
follows:-

(1) This Act may be called the Andhra gy titie and
Pradesh (Agricuitural Produce and Livestock) Markets cCommencement.
(Amendment) Act, 2014.

(2) (i) Clause (b) of section 2 shall come
into force on such date as the State Government may by
notification appoint,
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(i) the rest of the provisions of the Act, shall be
deemed to have come into force with effect on and from
the 31st July, 2014.

2. In the Andhra Pradesh (Agricultural Produce and Live-
Stock) Markets Act, 1966 (hereafter referred to as the
principal Act), in section 5,-

(a) in sub-section (1),-

(i) in the opening paragraph, for the words, “ eighteen
members”, the words “nineteen members” shall be
substituted;

(i) in clause (i), for the words, “ eleven members”,
the words, “ twelve members” shall be substituted.

(b) in sub-section (3), for the words, “three years”,
the words “two years” shall be substituted.

3. After section 37 of the principal Act, the following new
section shall be added, namely:-

38. (1) Notwithstanding anything contained in the principal
Act, all the members, Vice-Chairman and Chairman of
every Market Committee holding office on the
commencement of the Andhra Pradesh (Agricultural
Produce and Livestock) Markets (Amendment) Act, 2014
shall cease to hold office as such and thereupon it shall
be competent for the Government to appoint a person or
persons to exercise the powers and perform the functions
of the Market Committee until Market Committee is
reconstituted in accordance with the provisions of section
5 of the principal Act as amended by this Act..

(2) The person or persons so appointed shall, subject
to the control of the Government and to such instructions
and directions as may be issued, from time to time,
exercise the powers, discharge the duties and perform
the functions of the Market Committee and take all such
actions as may be required in the interest of the Market
Committee.
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(3) The Government, may fix the remuneration
payable to the person or persons so appointed. The
amount of such remuneration and other costs, if any,
incurred in the management of the Committee shall be
payable from out of the Market Committee Fund.”.

4. The Andhra Pradesh (Agricultural Produce and
Livestock) Markets (Amendment) Ordinance, 2014 is
hereby repealed.

Repeal of
Ordinance
No. 2 of 2014.
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TATEMENT OF T R

According to section 5(1) of the Andhra Pradesh (Agriculture
Produce and Live Stock) Markets Act, 1966, every market committee
shall consist of eighteen members and shall be constituted by the
Government by notification in the following manner:-

(a) Growers of Agricultural Produce who are small | 11 Members
farmers; Growers of Agricultural Produce other
than small farmers; Owners of Livestock and

products of Livestock
(b) Licensed Traders in the notified area 3 Members
(c) Presidents or Persons-In-Charge, Primary 1 Member

Agricultural Co-operative Societies or the
Cooperative Marketing Societies having their
areas of operation within the notified area

(d) The Asst. Director of Agril. Marketing 1 Member

(e) Assistant Director of Agriculture or Assistant | 1 Member
Director of Horticulture or Assistant Director of
Animal Husbandry or Assistant Director of
Fisheries

() Chairperson of the Municipality or the Sarpanch [1 Member
of the Gram Panchayat in whose jurisdiction the
office of the Market Committee is located

Now, the Government have decided to increase the grower
members in the Market Commiittee from the existing 11 members to 12
members and consequentially to increase the Market Committee
members from the existing 18 members to 19 members. It is also
decided to provide a specific provision for the cessation of offices held
by the existing members, Vice-Chairman and Chairman of the
Committees as on the date of commencement of the Amendment Act. It
has therefore become necessary to amend the said Act suitably.
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As the Legislature was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately,
the Andhra Pradesh (Agricultural Produce and Livestock) Markets

(Amendment) Ordinance, 2014. (A.P. Ordinance 2 of 2014) was
promulgated by the Governor On the 30th July, 2014.

Further, according to sub-section (3) of section 5 of the said Act,
the term of office of the members appointed under sub-section (1) shall
be three years from the date of appointment.

Now, the Government have decided to reduce this term to two years
for giving wider representation of the members of the Agricultural Market
Committees. Therefore, it has become necessary to amend the Act
suitably.

This Bill seeks to replace the said Ordinance and to give effect to
the above decision

PRATHIPATI PULLA RAO,
MINISTER FOR AGRICULTURE, AGRI-PROCESSING,
MARKETING, WAREHOUSING, ANIMAL HUSBANDARY,
DAIRY DEVELOPMENT, FISHERIES,
HORTICULTURE AND SERICULTURE.
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MEMORAND DING DE ED L

Clause !(2)(i) of the Bill authorizes the Government to issue
notification in respect of matters specified therein and generally to carry
out the purposes of the Act.

As such the notification so issued, which is intended to cover
matters mostly of procedural in nature is to he laid on the table of the
both the Houses of the State Legislature and will be subject to any
modification made by the Legislature.

The above provision of the bill regarding delegated legislation is
thus of normal type and is mainly intended to cover matters of procedure.

PRATHIPATI PULLA RAO,
MINISTER FOR AGRICULTURE, AGRI-PROCESSING,
MARKETING, WAREHOUSING, ANIMAL HUSBANDARY,
DAIRY DEVELOPMENT, FISHERIES,
HORTICULTURE AND SERICULTURE.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA
PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh (Agricultural Produce and Livestock) Markets
(Amendment) Bill, 2014, after it is passed by the Legislature of the State
may be submitted to the Governor for his assent under article 200 of the
Constitution of India.-

PRATHIPATI PULLA RAO,

MINISTER FORAGRICULTURE, AGRI-PROCESSING,
MARKETING, WAREHOUSING, ANIMAL HUSBANDARY,
DAIRY DEVELOPMENT, FISHERIES,
HORTICULTURE AND SERICULTURE.

K. SATYANARAYANA RAO,
Secretary to State Legislature (l/c).
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